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CUSTOMS, EXCIST & SERVICE TAX APPELLATE TRIBUNAL
38,MG Marg Civil Lines,(5d Red Building,Atahabad-211001
Repional Braneh, Allahabad

To
Appeliant as per address in table below
Respondenit as per address in table belowy

Fingl Order No, A/71815/2017-SMIBR] dated 01/12/2617

Eam divected to transmit herewith a certified copy of order passed by the Tribunal ander section 0
Finanee Act, 1994 relating to Serviee Tax Act, 1994,

(

Application Appeal Name and Address of Appellant

! ATIA3EIAA018 Commissioner CUSTOMS Central EXCISE ant
SERVICE TAX-Noida
C-56M2,, SECTOR 0Z,
FOM A,
CTTAR PRALESH

AT

Mz wid Address of Respondent

Stegricsson India Lid

Wireless Wing, Office Block, Ground
& Firgt Moor, Plot No | Knowledge
Park-111,,

NOIDA

LUP

(‘.o_py To
AAadvocaiedst/ Consullanifsy

NISHANT MISHRA AND SUDARSIIAN
SINGH ADVOCATES

BE-3/4-34, BARDJANT APARTMUNTS,
SAROJANI NATDU MARG,
ALLAHABAD-21100)

4 Bar Association, CESTAT, Allahabad
3 Director Publications, Customs, Excise. LP. Estale, Delhi

6 ivi/s Centax Publicatlons Pyt Lud,, 1512-13, Bhish Phamah Marg,
Laeti-d

Duted: 05/32/2817
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CAGSH, Regisirar

Cpp ICICT Bank of Defence Calony MNew

7 Company Law Tnstituie of India Pvt, Lid, No.2 (old ne.36), Vaithyaram Street, T. Nagar, Chennai-17

8 Taxmann Allfed Sepvice Pvi, Lad,, 39/32, MNew Robtak Road, Wew Delthi- 110005

9 LAWCRUX Advisors Pvl. Lad, LAW House, §-8, Sector-10, Faridabad 121003 (MHaryana)
19 TaxindiaOnline.com Pyt Ld., 2nd Floor, Vasant Arcade, Vasand Funj, New Dethi « 110070
1T Mark Professional Services Pyt Lid,, 10§, Everest Block, Adilya Enclave, Hyderabad - 38

12 The ICFAT society, 32, Nagarfuna Bl Punjsguis Hyderabad 300082

13 M/S Knowledge Processing, Pvt, Hel {taxmanagenentindinean ), 71 -19, 1st Floor,Cross River Mall GBD

Graund, Near Karkardooma Cowrt,Delhi-1 106032
14 CDR. 15 Office Copy 16 Second Folder Copy 17 Gudird File

=t
P i

—
(/Aﬁl'-tl Registrar



8.7, Appeal No. 3535 /20158

CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH ; ALLAHABAD

DATE OF MEARING: 16.3 F2017
RATE OF DECISION; DI} { ))2(}] 7
. ST Avpeal No, 53535 / 2015
(Ariging out of order in appeal No. NOUSVTAX/OOVAPPL-1/25/9014.15 dnted
27,04.2018 passed by the commissioner (Appeals-1}, Central Excise, MeeruD),

CCECEEST, Nokda Appsllant <Revenue
Vs,
M/s St-ericsson Indin Limited Respondent-agsessce

APPEARANCHE

Sh. Pawan Kumar Singh, Supdt, (21} for the Revenue
Sh. Nishant Mishra, Advocate for the respondent-assessee

CORAM:

How'ble Ms. Archana \’\f;ar,li1\\’sa, Mentber (Judicial)

N N s T e
Final Order No. /7 51 “f £ 7

Per M., Arefiann Wadhwn
Being agprieved with the order passed By the Commissioner {Appeate),

Revanne {Hed the prosent appent,

2, After hearing both the sides, T tind that the dispute relates to fespondent’s
claim filed int terms of Rule 5 of the Cenvat Credit Rules read with Notification No.
27/2012-CE (NT) for the period Getober, 2012 to December, 2012, The refund claim
was rejocted by the original adjudicating authority on the technical ground that the
rvoices ete. do not bear the clear deseription of the service and the credit has heen
availed by the assesee befbrs making payment of the invoices and the lieuge kesping

i ealiterii service hims to nesty with sulput service éte,
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8. T, Appeal No, 53535 /2013
i Tt is seen that the Commissioner (Appesls} Jias dealt with in detalled  with
each and every of the (31{5(&@11011 of the Revenue and by relying upon alt the decisions
of the Tribunal held in favour of the assessee. Reverug in their memao of appeal has
not raised any ground worth rebutting the above finding of Conunissioner {Appeals).
fnasmuch as no infinmity stands found in the jmpugned order of Compnissioner
(Appeals). Revepue's appeal s rejected, being devold on metits.
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{Archana Wadhawa)
Member{ludictal)







